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[Shri Dinen Bhattacharya] 
during the budget discussion on the 
last occasion, gave a solemn assur
ance. How do they propose to solve 
the residuary problems after the 
closure of the branch office at Cal
cutta?

Mr. Speaker: He had already a
supplementary prepared perhaps.
Otherwise, the whole statement gives 
the answer to this very question.

Shri H. P. Chatterjee (Nabadwip): 
The residuary problem has not been 
solved. The Minister assured pre
viously in solemn words that the 
residuary problem will be looked 
after by the Centre. It should not 
be. therefore, transferred to the 
West Bengal Government. They
have not agreed to it, so far as my
information goes. So, when there is 
still the residuary problem, when 
there is still so much suffering 
amongst the refugees, if it is admitted, 
why this closure of the branch in 
Calcutta?

Mr. Speaker: He has given a very 
detailed reply. The answer has been 
given that the Central Government 
has not abdicated its responsibility. It 
wall continue to take those steps.

Shri H. P. Chatterjee: He assured 
previously that the Central Govern
ment will look after it. Now he says, 
the West Bengal Government will 
look after this. That is not possible.

The Minister of Works, Housing and 
Supply (Shri Mchr Chand Khanna):
We have given two assurances. One I 
have given personally to the Chief 
Minister of West Bengal in writing 
that the continuity of the work shall 
be maintained and the policy that has 
been followed up till now shall be 
followed. The second assurance that 
we have given to the House is that as 
far as the partially rehabilitated prob
lem is concerned, that shall be looked 
into and shall be dealt with.

Mr. Speaker: By the Centre itself?

Shri Mehr Chand Khanna: By the
Centre itself and by the same Minister
too.
Cracker explosion near Red Fort,

Delhi
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The Minister of Home Affairs (Shri 
Lai Bahadur Shastri): A cracker ex
ploded near the La j pat Rai Market, 
P. S. Kotwali, at about 12.20 A.M. on 
the >night between the 14th and the 
15th August, 1962. Five persons re
ceived superficial and minor injuries.
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Shri Lai Bahadur Shastri: The ex
plosion was caused by a throw-down 
cracker containing some explosive 
mixture. The police staff present near 
the spot rounded up seven persons for 
invesigation. Three of them were 
later on taken into formal custody on 
account of their suspicious conduct at 
the time of explosion. Their houses 
were searched also. The Kotwali 
Police has registered a case under sec
tion 6 of the Indian Explosives Act. 
The Special Staff which has been set 
up recently for the investigation of ex
plosion cases has been entrusted with
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the investigation of this case also. 
The Inspector of Explosives has been 
summoned from Agra to examine the
remnants of the cracker and give his
expert opinion on the subject.
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12.25 hrs.

PAPERS LAID ON THE TABLE

Indian Telegraph (E ighth A m end
m e n t ) Rules

The Minister of Transport and Com
munications (Shri Jagjivan Ram): I
beg to lay on the Table a copy of the 
Indian Telegraph (Eighth Amend
ment) Rules, 1962 published in Notifi
cation No. S.O. 2158 dated the 14th 
July. 1962, under sub-section (5) of 
section 7 of the Indian Telegraph Act, 
1885. [Placed .in Library, see No. 
LT-328'62]
Report of School H ealth Com m ittee

The Deputy Minister in the Ministry 
of Health (Dr. D. S. Raju): On behalf 
of Dr. Sushila Nayar, I beg to lay on 
the Table a copy of Report of the 
School Health Committee (Part I). 
[Placed in Library, See No. LT-320/ 
62.]

12.26 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

F ifth  Report

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to present the Fifth Report 
of the Committee on Private Mem
bers’ Bills and Resolutions.

12.261 hrs.

BUSINESS ADVISORY COMMITTEE
Fourth Report

Shri Rane (Buldana): I beg to move:

“That this House agrees with 
the Fourth Report of the Business 
Advisory Committee presented to 
the House on the 14th August, 
1962.”

Shri S. M. Banerjee (Kanpur): Ac
cording to the Order Paper, we are

going to take up a new motion at 
3 p.m. The time allotted for the dis
cussion on railway accidents is, I am 
told, five hours. So, I would like to 
know whether the discussion on that 
would continue for the whole day or 
will be postponed to some other day.

Mr. Speaker: He should raise it after 
we have adopted the motion.

The question is:

“That this House agrees with 
the Fourth Report of the Business 
Advisory Committee presented to 
the House on the 14th August, 
1962.”

T h e  m o t i o n  w a s  a d o p t e d .

Shri S. M. Banerjee: According to 
the Order Paper for today, we will 
now take up further consideration of 
the Eleventh Report of the UPSC. At
3 p.m. we are going to take up the 
Report of the Commissioner for Lin
guistic Minorities. I am told that five 
hours have been allotted for the dis
cussion on railway accidents. Does it 
mean that it will be continued 
tomorrow or some other day?

Mr. Speaker: It will be continued 
and it will be given the full time 
allotted to it.

Shri Surendranath Dwivedy (Ken- 
drapara): We have accepted the allot
ment of five hours for the discussion 
on railway accidents. Since we are at 
present discussing the report of the 
UPSC and as we have to take up the 
Report of the Commisioner for Linguis
tic Minorities at 3 p.m. there will be 
hardly one and a half hours for the 
discussion on railway accidents today. 
In this connection I may submit that 
the discussion of the Report of the 
Commissioner for Linguistic Minori
ties is on a motion by a private Mem
ber, notice for which was given dur
ing the last session. Since the»n, the 
third Report of the Commissioner has 
been laid on the Table. I suggest that 
we may take up the two reports for 
discussion together later on.


